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et-fect from the date of order shall be applicable by prohibiling institution of any

Suit before a Court of Law. transferringrencumbering any of the assets of the

Debtor etc. Ho\\ c|cr. thc suppll. of esscntial goods or sen.ices to the "Corporale

Dcbtur" shall not be tenninated during Moratorium period. It shall be effective

till completion of the Insolvency Resolution Process or until the approval of the

Resolution Plan prescribed under Section 3l ofthe Code.

7. I 2. That as prescribed under Section 13 of the Code on declaration of Moratorium

the next step of Public Announcement of the Initiatiol of Corporate Insolvency

Resolution Process shall be caried out by the IRp irmnediately on appointlnent,

as per the provisions ofthe Code.

7.l3.That the Interirn Resolution Professional shall perform the duties as assigned

under Section l8 and Sectior 15 of the Code and inforrn the progress of the

Resolution Plan and the compliance of the directions of this Order within 30

days to this Bench. A libeny is granted to intimate even at all earlv date. if need

be.

7.l4.The Petition is hereby ,.Admitted". The commencement of the Corporate

Insol!ency Resolution Process shall be effective from the date ofthe Order.

s Ofdcred.\ccordinglr.

BH \R \ I' \\TT I \ \IOH \\
\t []]tBER (Jt DI( t,\L)

1I. K. SHR,\\\.\T
\lElIBl..R (Jt;t)tctAL)

Dated : l5'h \olenrber. 2017
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